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’ CENTRAL ADMINISTRATIVE TRIBUNAL.
. ERNAKULAM BENCH .

OA No. 356 of 2001

wWednesday, this the 29th day of January, 2003

CORAM
HON’BLE MR. A.V. HARIDASAN, VICE CHAIRMAN

HON'’BLE MR. T.N.T. NAYAR, ADMINISTRATIVE MEMBER

1. Dr. M.K. Showkat A11,

- S/o late A. Hamza Haji,
Deputy Director of Medical and Health
Services, Androt Island,
Union Territory of Lakshadweep. ....Applicant
[By Advocate Mr. M.V. Thamban)
versus

1. Thé-Administrator,’
Union Territory of Lakshadweep, Kavaratti.

2. The Deputy Collector (Head Quarters)
and Estates Officer,
Union Territory of Lakshadweep, Kavaratti.

3. The Superintending Engineer,
Lakshadweep Public Works Department,
Union Territory of Lakshadweep, Kavaratti.

4, Union of India, represented by Secretary,
Ministry of Health and Family Welfare,
Nirman Bhavan, New Delhi. . ....Respondents

[By Advocate Mr. S. Radhakrishnan (R1 to R3)]

The application having been heard on 29-1-2003, the
Tribunal on the same day delivered the f0110w1ng'

ORDER

HON’BLE MR. A.V. HARIDASAN, VICE CHAIRMAN

The applicant has filed this Original Application

" challenging .Annexure A-11.and Ahnexure A—13, for a declaration
that he is not l1iable for any ‘damage Eentf as alleged 1in
Annexure A-11 or Annexure A-13 fof the period of his oécupatiqn
of the quarter at Kavaratti till the time granted by the

Tribunal and for a direction to the réspondehts not to recover

any amount towards ‘damage rent’ from him.
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| 2. The Original Application is resisted. by the
respondents.
3. . After filing this Original Application, the applicant

submitted a representation - dated 16-9-2002 to the 1st
‘respondent seeking to recall the orders impugned in ihis case.
The applicant has been given a reply dated 19-10-2002 informing
him that on account of the pendency of thig, Original
Application, the Administrator- could not dispoée of the
representation dated 16-9-2002 and that if a decisﬂon‘is to be
taken in the matter by the Administrator, tﬁé original
Application has to be withdrawn. Taking note oﬁ the reply,
learned counsel for the applicant submitted that tﬁe Ooriginal
Application  may be closed with a direction ﬁo‘ the 1st
respondent to consider the representation of thé applicant
dated 16-9-2002 and to give him an appropriate reé1y within a
reasonable time. Learned counsel for respondents 1;to 3 has no
objection in disposing:of this Original Application in that

lines.

4. In the 1light of what is stated above, #he Ooriginal
Application is disposed of with a direction ?o the 1st
respondent to consider the representation made by tﬁe app11caht
on 16-9-2002 and to: ngé' him an appropriate reb]y within a.
period of three months'féom the date of receipt‘of ‘a ‘copy' of

this order. No order as to costs.

wednesday, this the 29th day of January, 2003

N

T.N.T. NAYAR . | A.V. HARIDASAN

ADMINISTRATIVE MEMBER " VICE CHAIRMAN

Ak.




Dr. M.k. Showkat Ali : Applicant
Vs,
The Administrator :
Union Territory of Lakshadweep :
Kavarati and 3 others. : Respondentsg
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SL. NO. PARTICULARS PAGES

Subject: Dispute regarding allot-
ment of Govt. Accommodation at
Lakshadweep - Department of Central
Heal th Department

BEFORE - THE HONOURABLE CENTRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM BENCH : 3

0.A. NO. (§€;é’ " oF 2001

COMPILATION 1I:

1.

-
<

Original Application : S 1-12

Annexure All: True copy of Oorder dated
4.9.2000 issued by the 2nd respondent to the !
applicant. ‘ , 13—143

Annexure Al3: True copy of order dated
29.1.2001 issued by the 2nd respondent
against the applicant. 15-20

COMPILATION II

g,

Annexufe Al: A photo copy of telegram
dated Bl 3-Qsesby  the 3rd respondent to
the Spplicant. 21

Annexure A2: True copy of representation
dated 1.4,2000 submitted by the petitioner ‘
before the third respondent. 22

Annexure A3: True copy of telegram
F.No.1/2000/LAB/KVT(1)/516 dated 9.5.2000
by the 3rd respondent to the applicant. 23

Annexure A4: True copy of representation
dated 18.5.2000 submitted by the petitioner
before the first respondent. 24

Annexure AS: True copy of representation
dated 6.5.2000 submitted by the petitioner
before the 'forth respondent. 25-26

Annexure Ab: True copy of notice No.
F.No.l/ZOOOvDC(Estate))i) dated 22.5.2000

issued by the second respondent to the
applicant.. _ - 27




VT;~Yh Rejoinder gf

QLi?h Anneguﬁgmﬁig: True Copy

2

‘10.Anneere A7: True copy of representation
dated 29.5.2000 submitted by the
before the second. respondent.

11. Annexure AB: True cody of order F.No.
ﬂ/ZOOO—DC(Estate)(Z) dated 30.5.2000

issued by the 2nd respondent to the
applicant. '

12, anexgﬁg_@j: True copy of representation
dated 24.5,.2000 submitted by the-applicant
before the Director of Estates.

13, Annexure AlO: True copy of judgment

dated 8.6.2000 in 0.A. No. 626/2000 by the
Hon ble C.A.T. Ernakulam.

14.Annexure Al2: True copy of 6bjection
dated 21.9.2000 submitted by the applicant
before the Deputy Collector (H3) & Estates

Officer, Union Territory of Lakshadweep.
Kavarattj.

_15.ang§gcgmﬁl§: True copy of order

F.Ho.?/l/?SS/QO»CﬁB dated 4.8,199?2 issued
by the 3Ivrg respondent.
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the applicant

18~  Pnnexure a1s: Trug copy of office

MEMOrandi gy ND.F74(14)~
tlated 35"10,1977u

E(4)(Coord)/77

Uﬂi’ anex;rewﬂlé: True copy of letter

HD,U*14016/3/97/QML da

ted 23.4.1998 ;=
by the Government ’

sued

R AN EXUre A17: True cony of lettor

ne
F.NQ.20/106/73/DMHS dated 7.8.19273,

of D.O0.lettar
MNea 4/4/87/DMH5(E5tt) dated 24.7.1987 by

the ﬁdministratmr to the Joint Secretary
Lo Bovt ., of India.

petitioner
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